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SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (O No(s). 32095/ 2011

(Arising out of inpugned final judgnent and order dated 21/04/2010

in CW No. 8/2009 passed by the High Court O Judicature at
Al | ahabad, Lucknow Bench)

MUNESHWAR AND ORS Petitioner(s)

VERSUS

STATE OF UP AND ORS Respondent ( s)

(with appln. (s) for exenption fromfiling O T. and perm ssion to
bring on record addl.facts and doc. subsequent to inpugned order

and interimrelief and office report)

W TH SLP(C) No. 32093/2011
(Wth InterimRelief and Ofice Report)

Date: 12/09/2014 These petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTICE T.S. THAKUR
HON BLE MRS. JUSTI CE R BANUVATHI
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(SLP 32095/ 2011) Syed Shakeek Ahned, Adv.
Ni raj Gupta, Adv.

(SLP 32093/ 2011) Vi nay Garg, Adv.
V.Gri, Sr. Adv.
Raj at Si ngh, Adv.
Mohd. Sadi q, Adv.
Varun Arora, Adv.
Tushar Bakshi, Adv.

For Respondent (s)
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Ardhendumaul i Kumar Prasad, Adv.
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Reason:

UPON hearing the counsel the Court made the follow ng
ORDER

Leave granted.
Interimorder to continue.

Pl eadi ngs are conpl ete.



Post for final disposal.
Hearing of the appeal be expedited.
Addi tional docunents, if any, be filed in the neantine.

(SHASHI SAREEN) (VEENA KHERA)
COURT MASTER COURT MASTER



